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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

0.A NO. 06 OF 2024
IN THE MATTER OF:
Babuli Jena and others ... APPLICANTS
-VERSUS- BN
State of Odisha and Others ..RESPONDENTS ~ - =

COUNTER AFFIDAVIT FILED BY THE DEPUTY
DIRECTOR OF MINES (I/C), JAJPUR CIRCLE,
RESPONDENT NO.08 FOR AND ON BEHALF OF
RESPONDENT NO. 1 AND 2

I, Shri Jayaprakash Nayak, aged about 36 years, S/o Subash Chandra
Nayak, at present serving as Deputy Director of Mines (I/C), Jajpur
Circle, Jajpur, that I have been duly authorised by the Collector and
District Magistrat%ZJajpur, to swear this affidavit on behalf of

affirm and state as follows:

(
k]
Respondent No. and State in the above case, do hereby solemnly %b =
¥4
y
o~

L That, I have gone through the contents of the above Original

JAJPUR CIRCLE,JAJPUR

Application and have understood the same. I am otherwise t\a(ﬁ‘"j
acquainted with the facts and records of the case and the present

deponent intending to give a para-wise reply.

2. That, it is pertinent to bring to the notice of the Hon’ble Court
that the OMMC Rules 2016 have been amended, wherein Tahasildar
and Collector of the District have been substituted with Mining
Officer and Deputy Director of Mines as the Competent Authority

and Controlling Authority, respectively. Further, the Directorate of

&
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Minor Minerals, Odisha, functioning under the administrative
control of Revenue & D.M Department, is transferred to the
administrative control of Steel & Mines Department w.e.f.
01.02.2023 vide Revenue & D.M Department Notification No. 3801
dated 01.02.2023 and, the O/o the Deputy Director of Mines, Jajpur
Circle was established on 30.06.2023 at Jajpur Town of Jajpur
district having jurisdiction over Jajpur & Jagatsinghpur district for
administration and management of minor minerals vide Notification
No. 4580, dated 04.05.2023.

Thereafter, the case records of the minor mineral sources were
taken over by the Mining Officer-cum-Competent Authority, O/o the
Deputy Director of Mines, Jajpur Circle, Jajpur, from the concerned
Tahasildars, including the Case Record of quarry Rahadhpur BSQ
(06.00 Acre) under Tahasil Dharmasala, Dist-Jajpur.

S(1/C)
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3. That in reply to paragraph 1 & 2 of the Original Application,

it is humbly submitted that it is to be regarded as a matter of record. = 5
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4 That in reply to the averments made in paragraph 3 of the

JAJPUR CIR

Original Application, while denying and disputing the averments

D

& /.J Af‘tb{‘l"
ITY DIR

therein it is humbly submitted before the Hon’ble Tribunal that
initially a Committee comprising of (i) Senior Scientist, Odisha
State Pollution Control Board, (ii) Senior Scientist, SEIAA, Odisha,
(ii1)) Deputy Director Mines, Jajpur, or his representative of senior
rank and (iv) District Collector, Jajpur, Odisha or his representative
not below the rank of Additional District Magistrate was formed as
directed by the Hon’ble Tribunal for inspection of the site and

submit its report which has already been filed previously.

PRADIP /A KUMAR MOHANTY
NOTARY, CUTTACK TOWN

REGD.No-ON-04/1895
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That, an Affidavit was filed by the deponent, in accordance to the
order dtd.11.12.2024 of the Hon’ble Tribunal with respect to the
following points.
To conduct a fresh enquiry with ORSAC to assess:
(1)  Quantum excavated
(ii) Mining beyond lease area
(iii) Excess extraction
(iv) Distance from MIPs
That after receiving the report from ORSAC a show cause notice
issued to the lessee Sri Jagdish Sankar Sahoo, Rahadhpur BSQ
(06.00 Acre) vide letter No. 2563 dtd. 25.04.2025, in reply to the
show-cause notice, the lessee Sri Jagdish Sankar Sahoo replied
through a written statement and subsequently on the outcome of the
hearing conducted on dtd. 06.09.2025 and 06.12.2025 an amount of
Rs.76,05,476/- is imposed on the lessee Sri Jagdish Sankar Sahoo by
the Mining Officer, Jajpur vide letter no. 7409 dtd. 06.12.2025,
under intimation to the regional officer SPCB Kalinga Nagar vide
memo No. 7411 and SEIAA, Odisha vide memo no.7412 to take
necessary action.
Copy of letter no 2563 dtd. 25.04.2025 and
letter no. 7409 dtd. 06.12.2025 is annexed
herewith as ANNEXURE A/8 Series

5. That in reply to the averments made in paragraph 4 of the
Original Application, it is humbly submitted that the office of the
Deputy Director of Mines, Jajpur Circle, Jajpur was established
during the month of June 2023. Therefore, such a grievance

petition, as annexed at Annexure 1 of the original application, has

M

FRADIP /A KUMAR MOHANT
NOTARY, CU
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never been received by the present deponent. However, the
concerned of the applicant has been taken care of and the state
authorities have taken due care and steps for protection of the
environment as per law. Hence the Show cause notice was issued
and the penalty has been imposed as mentioned in the previous

paragraph.

6. That in reply to paragraph 5 to 7 of the Application, it is
humbly submitted that, the concern with regard to threat to minor
irrigation project, is not correct. The ORSAC vide letter no.1619,
dtd. 22.4.2025 submitted the DGPS map showing the distance of
Rahadhpur BSQ (6 Acre) from Ranibandha and Paikarapur Minor

Irrigation Projects. As per the map submitted by the ORSAC N =

A=
Paikarapur and Ranibandha MIPs are situated at a distance of 236.24 \% vz B
metre and 628.9 metre respectively from the said quarry. The I

e =l
detailed map showing the distance has been filed by the deponent as \§ oD
Annexure I/8 to the affidavit dated 29.04.25. The ORSAC Map \g\ ; :

reveals both the MIPs are situated under safe distance as per CPCB Nﬂ s

:Pui
JAJP

guidelines. The State Government is also careful about protecting
the environment and the irrigation project as per law and has been ‘
taking due care in order to protect the irrigation project without any

threat or danger to the same.

7 That in reply to the averments made in paragraph 8 & 9 of
the Original Application, it is humbly submitted that the allegations
are not correct and liable to be rejected. The CPCB guidelines with
respect to the distance is duly followed and the State Authorities are

quite vigilant about compliance and adherence to other norms for
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functioning of the Quarry. If at all, at any point of time, any
deviation or violations are noticed, the State Authorities are also
taking due steps as per law for preventing and imposing necessary
restrictions for the purpose of protection of environment in true

spirit.

8. That in reply to paragraph 17 & 18 of the Original Application
while denying the averments made in paragraphs it is humbly
submitted that, all lessees of the Blackstone Quarries of the
Dharmasala, Jajpur District were directed to appoint duly qualified
Mines Manager by the Mining Officer (I/C), Jajpur District vide
letter no. 2840 dtd. 27.08.2024. Accordingly, the Lessee of the
Rahadpur BSQ (6 Acre) has obtained permission from the
Directorate General Mines Safety (DGMS), Bhubaneswar Region-
lvide letter no 270327 dtd. 26.11.2024 under regulation 106(2)b of
the Metalliferous Mines regulation Act 1961 and Appointed Mines
Manager in this Quarry as per section 17 of the Mines Act, 1952 and
under regulation 34(6) of Metalliferous Mines Regulation Act 1961.
Copy of letter No. 2840 dtd. 27.08.2024 &
270327 dtd. 26.11.2024 are herewith annexed
as ANNEXURE - B/8 Series

9. That in reply to paragraph 15 and 19,20 & 21 of the Original
Application while denying the averments made in paragraphs it is
humbly submitted that, the Divisional Forest Officer, Cuttack Forest
Division, has issued a letter vide memo no. 8116 dtd 30.08.2024
clarifying the black stone quarries situated in the district of Jajpur

for the purpose of environmental clearance. In the said letter a field
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inquiry report was enclosed duly signed by the officers of the mining
department, revenue department, and forest department. It has been
categorically mentioned that the portion of Nischinta reserve forest
within the Jajpur district boundary, as shown in the toposheet, is
under the control of the revenue department.
Copy of the memo no. 8116 dtd 30.08.2024
is annexed herewith as ANNEXURE C/8

10. That, in view of the above made submissions, it is also
submitted for the appreciation of this honourable tribunal that the
present deponent has issued a letter bearing letter number 664 dated
14-03-2024. Issued to all the lessees of black stone quarries of Jajpur
district wherein the present deponent has directed the Lessees of
black stone quarries of Jajpur District for fencing of the hazardous
pit and adoption of scientific method of mining. In the said letter it is
also mentioned that, during the field visit it has come to the attention
of the present deponent that un-scientific mining and huge
excavations of black stone from the quarry areas have resulted in
large and deep waterlogged pits, posing potential risk to the public
safety. In this regard the lessee was directed to take certain measures

such as:

« Hazardous zone around the quarry must be clearly demarcated
with visible marks, markers, and barriers.

« Sign boards warning of danger should be prominently
displayed in the locations.

+ Garland, drain, and settling pit around individual quarries must

be ensured to prevent the run-off water and settling of silt.
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« Thereafter mandatory adoption of scientific method of mining

as per the mining plan is to be implemented.

The above instructions and directions are being carried out by
the Lessees and the state government authorities. The district
administration is also following the instructions, also having a check
over the lessees for following the instructions; failing which actions
are also being taken against them.

Apart from that the lessees are also directed to appoint
mandatorily a Mines manager for the purpose of carrying out the
various directions and safety measures in order to protect the

environment as well as the workers working in the mining area.

11.  That, the deponent reserves the right to file further affidavit, if
required by this Hon'ble NGT in future.

12.  That, the contents of the above paragraphs are true and correct
to the best of my knowledge as derived from the official records and
that nothing material has been concealed therefrom.

Identified by

; \NJ w(ul ’\/ ok
@M Z ffj‘f 7
Advocate Deponent

DEPUTY DIRECTOR OF MINES(IC)

~ JAJPUR CIRCLE,JAJRUR

fi& 2 RO ANY
VAU IVTIMEY L )

, € TOWN
1-OM-04/1995
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VERIFICA TION

I, Jayaprakash Nayak, aged about 36 years, Son of Subash Chandra
Nayak, at present working as (1/C) Deputy Director of Mines (6),
Jajpur Circle (Minor Minerals), Jajpur in the Office of the Deputy
Director of Mines, Jajpur Circle, Jajpur, do hereby verify that the
contents of the above affidavit are true and correct to the best of my
knowledge as derived from official records and that nothing material

has been concealed therefrom.

Verified at Cuttack on this the 19th of February, 2026

F‘TJ‘PY‘AMA hfa*é B

VERIFICANT

: %W DEPUTY DIRECTOR OF MINES(IC)
)

ERr Y . | s10i=
JAJPUR CIRCLE,JAJRUR
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Amexure- 4/8 @emes)

GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR

~ E-mail: ddmjajpur.mm@gov.in

Letter No. ?5/{5 /MM, Jajpur/ Date ’73 ﬂ/ 2{23

To

Jagdish Sankar Sahoo, Director.
M/s. Satya Multiplex Pvt. Ltd.,
Lessee of Rahadpur BSQ (6 Acre).

Sub: Show-Cause Notice for over extraction of Black Stone from Rahadpur BSQ

(6 Acre) under Tahasil Dharmasala, Dist-Jajpur.

Sir,

As per the Assessment Report submitted by the Odisha Space Application Centre
(ORSAC), Bhubaneswar on dated 25.04.2025. a quantity of 15101.963 Cu m of black stone has
been over-extracted by you from Rahadpur BSQ (6 Acre) under Tahasil Dharmasala. Dist-
Jajpur till 28.02.2025.

Hence, you are directed to show-cause within three days of receipt of this
notice as to why an amount of Rs.76,05,476/-as calculated below will not be imposed on
you for such over-extraction extraction of black stone from Rahadpur BSQ (6 Acre) under
Tahasil Dharmasala, Dist-Jajpur.

Calculation Table
SI No. Type of dues imposed Amount Imposed (In Rs.)
1 Royalty @ 130/Cu m 1963256
2 Additional Charges@295/Cum | 4455080
3 DMF(@30% of Royalty 588977
4 EMF@5% of Royalty 98163
5 Penalty 500000 )

Total = Rs.76,05,476/-

Yours faithfully.

v G
W
couTy DfRECTOR ); mnES(IC) Mining Officer (I4F), Jajpur
EPUTY MemoNom wu‘ ?557 /MM, Jajpur/ Date 5 (77 ?/ﬂzé

JAU L::\ E‘w-i it A
Copy submitted to the Deputy Director of Mines, Jajpur Circle, Jajpur for favour of

kind information.

Mining Officer (I/Cx
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Memo No. ?5%5 /MM, Jajpur/ Date »?f df/- 1?4*25

Copy submitted to the Collector & District Magistrate, Jajpur for favour of kind

Mining Officer (I/C), Jajpur
Memo No. ?5/4/ /MM, Jajpur/ Date ?57 E d/Z/ 4'2/2(

Copy submitted to the Director of Minor Minerals, Odisha for favour of kind

information.

information.

Mining Officer (I

“"i"'.' bl
DEPUTY DIRECTOR S(lic
TY DIRECTOR OF MINES(1iC)

Jr -:»,_;”; il = P
AUPUR VIRCLE,JAJPUR
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GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR .

E- mail: ddmjajpurmm@od.gov.in

Nemexcve - A/8(Sexi es)

Letter No. r‘“’ 09

From,
Mining Officer,
Jajpur District.
To

Jagdish Sankar Sahoo, Director,
M/s. Satya Multiplex Pvt. Ltd.,
Lessee of Rahadpur BSQ (06.00 Acre).

Sub: Imposition of penalty for over-extraction of 15101.963 Cu m of black stone from

Rahadpur BSQ (06.00 Acre).

/MM, Jajpur/ Date_ U6 18. 8085~

Ref: Personal Hearing conducted on 06.12.2025.

Sir,

With reference to the subject cited above, you are directed to deposit an amount
of Rs.76,05,476/- (Rupees Seventy-Six Lakh Five Thousand Four Hundred Seventy-
Six) only within seven days of receipt of this letter towards penalty and other Govt. dues
as calculated below for over-extraction of 15101.963 Cu m of black stone from

Rahadpur BSQ (06.00 Acre), under Dharmasala Tahasil, Dist-Jajpur.

1\?(:. Item Algg;::itt:dbe Account No. against deposit
01 | Royalty @ 130/- per Cum Rs.19,63,256/- 0853-00-107-0217-02266-954
02 | Addl. Charges @ 295/- per Cum | Rs.44,55,080/-/- Minor Minerals-Stone-Collection of Rent.
; Ac. No.35618440771, SBI, IFSC
03 | DMF @ 30% of Royalty Rs.5,88,977/- No0.0012064 Beneficiary name; The
Collector, Jajpur
Ac. No.06640100956287, IFSC Code,
UCBA0000664, Branch UCO, Govt.
04 | EMF @ 5% of the Royalty Ll Secretariate, Customer name: Odisha Env
Management Trust(OMEF)
0853-00-107-0217-02266-952-Minor
05 | Penalty B.5,00,000~ Minerals-Stone-Collection of Fees
Total = Rs.76,05,476/-

N
A
e

b §

~ u”l: N

e o Mining

‘ T

e A IDIIR

~ rapel B JAJFUR
L”‘ad'r“U:i CikLLo,vnvl, J

Yours faithfully,

(I/C), Jajpur

A



MemoNo. FAID - MM, Jajpur, Date._ V6 - /4. Dags” |
Copy submitted to the Deputy Director of Mines, Jajpur Circle, Jajpur for favour
of kind information. ’

Mining Officer (I/C), Jajpur

Memo No. A . M.M, Jajpur, Date. Vg 189. Jifs”
Copy submitted to the Regional Officer, OSPCB, Kalinganagar for favour of
kind information and necessary action. ,
e

Mining Officer(I/C), Jajpur
Memo No. Al g , M.M, Jajpur, Date. U4 19. 2085~ |
Copy submitted to SEIAA, Odisha for favour of kind information and necessary

action.

' Mining Officer €I/C), Jajpur
Memo No. K] ., MM, Jajpur, Date. 06 .19. 085"

Copy submitted to the Director of Minor Minerals, Odisha for-favotr of kind

information. '

386



GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES

JAJPUR CIRCLE, JAJPUR
E - mail: ddmjajpur.mm@gov.in
Letter No. 28U0 /MM, Jajpur/ Date QF-08-2024
To,
All Lessees of Black Stone Quarries,
Dharmasala Tahasil, Jajpur district.
Sub: Mandatory appointment of Mines Manager at each Mine.
Ref: Letter No. 711/Bhubaneswar, 20.08.2024 of Directorate of Mines Safety,
Bhubaneswar Region — 1, Govt. of India
Madam/Sir

In inviting a kind reference to the subject and letter of the Director, Directorate
General Mines Safety cited above, [ am to inform you that, in order to run the mining operation
smoothly in accordance with the Rules and Safety standards in the Stone mines, located in Jajpur
district, it is mandatory to appoint a Manager at each mine, as per section 17 of Mines Act, 1952
and under regulation 34 (1) of Metalliferous Mines Regulation, 1961. Simultaneously, according
to the provisions of the Mines Act, 1952 and Metalliferous Mines Regulation, 1961 explosives
can be used in any mine, including stone quarries, only if there is duly qualified Mine Manager,
holding prescribed qualifications, and blasters are appointed by the owner of the mines shall be
governed by the provisions of the Mines Act 1952 and Regulation/Rules made thereunder,

Further, this is to inform you that, before deployment of Heavy Earth Moving
Machinery (HEMM) in conjunction with or without blasting for extraction of ore from the mine
required permission from the Directorate General Mines Safety, Bhubaneswar under Regulations
106(2)(b) of the Metalliferous mines Regulations, 1961,

Hence you are directed to appoint a duly qualified Mine Manager within 1
month holding qualification as prescribed under Regulation 34 of Metalliferous Mines
Regulations, 1961, an authorization is accorded to him by the Directorate General Mines Safety
to work as manager of the said mine and not to deploy HEMM with or without drilling and
blasting in the mine till permission obtained [rom the Directorate of Mines Safety under
Regulation 106(2)(b) of the Metallilerous Mines Regulations, 1961,

This must be treated with utmost eare.

Yours [pithfully,

’)( .4 Mining OfTicer (1/¥), Jajpur district
q-




X 388

Memo No. 29U /MM, Jajpur/ Date 2F-0F-2024

Copy Submitted to Director of Mines Safety, Bhubaneswar, Region - 1 for kind information and
necessary action.

Mining Officer (I/C), Jajpur district

Memo No. R4 2 /MM, Jajpur/ Date. X#-2§F-202Y

(“mln Impur for favour ofkmd mfounauon and necessary action.

Mining Officer (I/C), Jajpur district
Memo No. ¥ ¢1ZX /MM, Jajpur/ Date_ 2 7Z-o0 §- 2029

Copy Submitted to the Collector & D.M, Jajpur district // Superintendent of Police, Jajpur distri
for favour of kind information and necessary action. N

Mining Officer (I/C), Jajpur district
Memo No. &4y /MM, Jajpur/ Date_ 2F-02 ¢- 2929

Copy to the Tahasildar, Dharmasala // IIC, Jenapur for favour of kind informati d necessary
action.

Mining Officer (I/C), Jajpur district

Memo No, & U /MM, Jajpur/ Date_ X #-0§- 2229

Copy Submitted to the RO, SPCB. Jajpur Road for kind information and necessary actio

Mining Officer a% ajpur district
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HINA NI/ Government of India
S IR A/ Ministry of Labour & Employment
WI-r e neilR ey / Directorate General of Mines Safety
adway eld-1 /Bhubaneswar Region-1

st BBR1/Miner mineral/2024/ 7.// stear, Retias 20/08/2024 ﬁsy

duw,
W e P,
aAvaw d3-1 |

T0

The Dy. Director of Mines,

Miner Mineral, Mining Circle Office,
Jgjpur, Odisha

Subject: Information about the granted leasehold areas of miner minerals/
quarries in Jajpur district - regarding.

Sir,
Piease refer to this Directorate letter No. BBR1/Stone/2023/ dated /10/2023 on the above

mentioned subject{copy enclosed).

It 1s to inform that in order to run the mining operation smoothly in accordance with the
rules and safety standards in the Stone mines, located in Jajpur district, it is mandatory to
eppoint 3 manager at each mine, as per section 17 of the Mines Act, 1952 and under
regulation 34(1) of Metalliferous Mines Regulation, 1961. Simultaneously, according to the
provisions of the Mines Act, 1952 and the Metalliferous Mines Regulation, 1961, explosives
can be used in any mine, including stone quarries, only if there is duly qualified Mine
Manager, holding prescribed qualifications, and blaster are appointed by the owner of the
mine, It 15 also stated in Rule 97 of the Explosive Rules, 2008 that any explosive used in
minies shall be governed by the provisions of the Mines Act, 1952 and the Regulations/Rules
mage thereunder,

Further, this is W inform you that before deployment of Heavy Earth Moving Machinery
(HEMM) in comjunction with or without blasting for extraction of ore from the mine required
permission from this Directorate under Regulations 106(2)(b) of the Metalliferous mines
i-f,s:gu%;:ﬁéur:;, 1661,

et dpitadaida ad 1902 O @l @ areen g e @ iy uRag
Directorate General of Mines Safely - Protecting Miner's Safuly & Health Since 1902
L1, Nayepall, PO RKL Campus, Bhubaneswar- 751013
(Phoie ~(US74) 230145 2; -l dynabbar21ggmail.com)
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. . ' inerals worki
You are requested to provide an updated list c_)f mining leases Ofor?”;?\rorsn;nzuarries F\\l%i:;\
currently approved in Jajpur district, including 1_:he names e FEe =
address, the names of the lease ho!ders W|theag:;25&; D the grant, validity
address, khata number, long ’
period, total area of the lease etc.

You are further requested to direct the legatees, executors, contractors and sub-le;sees ?r\:
the mine not to carry out any mining operations in the Iease-h_old area of thg mine V\(Ijl

immediate effect till a duly qualified manager, holding qualification as pre_scrlbed under
Regulation 34 of Metalliferous Mines Regulations, 1961, is appointed ;\t the mine to hold its
charge and his Notice of appointment is given in Form-I of First Schedqle gnd an
authorization is accorded to him by this Directorate to work as manager of the said mine a_nd
not to deploy HEMM with or without drilling and blasting in the mine till permission

obtained from this Directorate under Regulation 106(2)(b) of the Metalliferous Mines
Regulations, 1961.

7 9 q9,

\ }w"f@ﬁ
T grar s
AqvaR d34-1 |

e R werewTerd 9 - 1902 | Wl 3 wWren @ gren & fay ufvwg
Directorate General of Mines Safety — Protecting Miner’s Safety & Health Since 1902
L-1, Nayapalll, PO: RRL Campus, Bhubaneswar-751013
(Phone — (0674) 2301452; e-mall: dgmsbbsr22@gmall.com)




26/11/2024, 17:50 Email

BEETET AR
Govi. of India
B el RESrOrTe SESTeTeT
Niinistry of Labowur & Employment
REEHE WYRBIT Frewiord rreeer
Directorate-General of Mines Safety

INO: 51253407|SEZ|Bhubaneshwar Region 1|Perm|2024]270327 Date: 26/11/2024

Har i,

st aredf ardu giee,
Rahadpur Black Stone Quarry,
M/s Satya Multiplex Pvt. Ltd.

N6/321, IRC Village,

Yoy, foretr: wief (3hfgmm)-751015

fawa:  Authorization under Regulation 34(6) of the Metalliferous Mines Regulations, 1961 to Shri Ajit Kumar Panda to work as
Manager at Rahadpur Black Stone Quarry of M/s Satya Multiplex Pvt. Ltd. at Plot no. 1(P), Khata No.235, Mouza- Rahadpur,
Tahsil-Dharmasala, Dist-Jajpur, State-Odisha.

e,

Please refer to your application No. 270327 dated 19/11/2024 and plan submitted on the above mentioned subject.

The matter has since been considered in the light of what has been stated in your application. In exercise of the powers conferred on
the Chief Inspector of Mines under Regulation 34(6) of the Metalliferous Mines Regulations, 1961 and by virtue of the
authorization granted to me by the Chief Inspector of Mines (now designated as Director General of Mines Safety) under Section 6
of the Mines Act, 1952, I hereby authorize Sri Ajit Kumar Panda, holder of Foreman’s Certificate to work as manager
of Rahadpur Black Stone Quarry of M/s Satya Multiplex Pvt, Ltd. at Plot no. 1(P), Khata No.235, Mouza- Rahadpur, Tahsil-
Dharmasala, Dist-Jajpur, Odisha for a period of one year from the date of issue of this letter or validity of statutory certificate
held, whichever is earlier subject to the following conditions being strictly complied with:

- The Manager shall not take up any appointment in any capacity whatsoever in another mine.
. The average daily employment does not exceed 100 in all in the mine.
. The mine shall be inspected by the Manager daily.
- The mine shall be operated only in one shift in daylight hours of eight (08) hours duration.
- No mining operations shall be conducted in absence of the Manager.
- The use of explosives and shot-firing at the mine shall be governed by Chapter XV of the Metalliferous Mines Regulations,
1961, shall be strictly complied with.
7. The aggregate horsepower of the machinery used in such opencast workings shall not exceed 500, including a maximum
number of two excavators deployed at the mine with a total horsepower not exceeding 200.
8. Heavy Earth Moving Machines (HEMMs) shall not be deployed in the mines without obtaining permission under regulation
106(2)(b) of MMR, 1961 in writing from this Directorate.
9. The total amount of explosives used per day in such workings shall not exceed 500 kg.
10. No Ammonium Nitrate Fuel Oil (ANFO) explosives shall be used or kept without having a license from the Competent
Authority and obtaining prior permission from this Directorate.
11. No ore dressing, handling or processing plant is attached to the mine.
12. Adequate numbers of supervisors including duly qualified Foreman and Mining Mate are to be appointed in each working
shift to assist the Manager.
13. Where by reason of absence or for any other reason, the Manager is unable to exercise daily personal supervision or is unable
to perform his duties under the Act or these regulations, or orders made there under, the Owner, Agent or Manager shall
authorize in writing a person whom he considers competent to act as Manager of the mine provided that such person holds a
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Manager’s or Forman’s Certificate of Competency and if no such qualified person is available, the mine workings shall be
kept suspended during the such absence of the Manager. Attention is drawn to Regulation 34(7)(a) and (b) of the
Metalliferous Mines Regulations, 1961 in respect of the period of authorization permitted, intimation of authorization to
Director General of Mines Safety, Dhanbad and the undersigned etc.

14. Only wet drilling shall be done by directing a water jet onto the tip of the cutting edge of the ergonomically designed drill
machine to prevent the dreaded disease like Silicosis. The Jackhammer drill machines shall be ergonomically designed to
minimize harm from vibration and noise.

15. No workings shall be made or extended within 45 m of any buildings, structures or railway of permanent nature, not
belonging to the Owner of the mine without permission in writing from this Directorate as required under Regulation 109 of
the Metalliferous Mines Regulations, 1961.

16. The provisions of Regulation No.164(1-A)(c) and 164(1-B)(a) of the Metalliferous Mines Regulations, 1961 shall be strictly
complied with.

17. The above permission shall stand cancelled as soon as the person, to whom it is being granted leaves the service of the mines
within the validity period of the Manager’s Authorisation under reference. However, the Manager shall not vacate his office
without giving due notice in writing to the Owner or Agent at least 30 days before the day on which he wishes to vacate his
office. A copy of such notice shall be submitted to the Director of Mines Safety, Bhubaneswar Region-1, and the Directorate
General of Mines Safety, Dhanbad.

18. Intimation about the termination of the manager as a result of his transferor termination of service or resignation shall also be
submitted in Form-I of the First Schedule of the Metalliferous Mines Regulations, 1961, immediately.

19. This authorization is being issued specifically under Regulation 34(6) of the Metalliferous Mines Regulations, 1961 without
prejudice to any other provisions of law which may become applicable at any time.

20. If at any time any one of the conditions, subject to which this authorization has been granted, is violated or not complied with,
this authorization shall be deemed to have been revoked with immediate effect.

21. This authorization may be amended, modified, or withdrawn at any time, if considered necessary in the interest of safety.

22. This permission is valid as long as adequate supervision is ensured in the mine.

23. Unless renewed, this authorization will remain valid for a period of one year from the date of issue of this letter or validity of
the statutory certificate held, whichever is earlier. Notwithstanding this, however, it may be amended or withdrawn at any
time, if considered necessary in the interest of safety.

Your Faithfully

K. MONDAL (DIRECTOR - BHUBANESHWAR REGION 1)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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OFFICE OF THE DIVISIONAL FOREST OFFICER: CUTTACK FOREST DIVISION
AT: - GHATAKULA, NUAPADA, CUTTAK 753010
Tel:- 0671-2957611, Control Room:- 0671-2340343, Toll Free No.18003457473
FEmail: - dfo.cuttack@odisha.gov.in

Memo No. % 7/G  76F (Mise.)/ 160 (Vol-11) /2020
Dated, Cuttack the 30 mf.\ugust, 2024,

To
The Deputy Director of Mines (I/C),
Jajpur Cirele, Jajpur,

Sub:- Seeking clarification with respect to Dankari BSQ-2 and BSQ-8/13, Dharmasala
Tahasil, Jajpur District as per the ADS raised by SEIAA for grant of Environment
Clearance,

Ref:- Your Letter No. 2450/MM, Jajpur, Dt. 25.07.2024 and Letter No. 2618/MM,

o Jajpur, Dt 12.08.2024.
Sir,

With reference to the above cited letter on the captioned subject, this is to inform
you that, you have requested for clearance of Dankari BSQ-2 & BSQ-8/13. Accordingly, joint
.verification was conducted involving your staffs, Revenue officials and Forest Officials with all

records.

3

After due field verification NOC is now given based on the observation which is
given in the separate sheet.

This is for your kind information and necessary action.
2 - Yours faithfully,
Encl: Observation Report s
) s
Divisional Forest Off%:er,
Cuttack Forest Division
MemoNo. &//7 ibt 2008 282y

Copy forwarded to the Principal Chief Conservator of Forests & HoFF, Odisha,

Bhubaneswar for favour of kind information & necessary action. ..

"

Divisional Forest Officer,
Cuttack Forest Division
Memo No. (2' 118 /oL A0 08 2024
Copy forwarded to the Regional Chief Conservator of Forests, Angul Ci{ilc,
Angul for favour of kind information & necessary action. ;

Divisional Forest Officer,
g Cuttack Forest Division
Cont..coerien P2
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No.__ &//9 /Dt 20" 08 20241
Copy forwarded to the Col

lector & District M
information & necessary action.

agistrate, Jajpur for favour of kind
tu e
. -
20
. Divisional Forest Officer,
Cuttack Forest Division
Memo No. &/ 20 /Dt
Copy forwarded to all Ass
Division for information & necessary action

3008 22

. Censervator of i-‘ofest, Forest of Cuttack Forest

= a

-

Divisional Forest Officer,
) Cuttack Forest Division
Memo No. &72-/ /IDL_DC 08 2072

Copy forwarded to the Mining Officer {E?C}, Jaipur District for information &
necessary action.

L.

¥

Divisional Forest Officer,

5 Cuttack Forest Division
Memo No. 8722 / Dt. 363 08 -2@.}4&

Copy forwarded to the Range Officer, Dalijora Range for information and
necessary action.

. 3 £ . :
Divisional Fﬁrestrggci

Cuttack Forest Division
MemoNo. _&72%  ,p 3@’53'2@9’?
Copy forwarded to the Tahasildar,

Dharmasala for information & necessary
action,

Divisional Forest Officer,
Cuttack Forest Division




OBSERVATION DURING FIELD VISIT WITH RESPECT TO DANKARI

BSO-2 AND BSQ-8/13, DHARMASALA TAHASIL, JAJPUR DISTRICT.

Faets:

-4

L

The location of the Dankari BSQ-2 and BSQ-8/13 coming within the Dankari Hill i.e.
parl of Nischinta Reserve Forest as per the QPO Sheet No. F43U1 within the Revenue

boundary of Dharmasala Tahasil under Jajpur District.

(i} From the previous correspondence made to the PCCF & HoFF, Qdisha, Bhubaneswar
Vide Memo No. 3958, DL 19.05.2017 (Annexure-I) it is found that, the portion of the
Nischinta R.F. within Jajpur District boundary as shown in the TOPO Sheet is under the

control of Revenue Department.

(1i) The said portion of the Nischinta within Revenue boundary of Jajpur District has not
been notified as R.F. Again the list of Forest Blocks in the Working plan of this Division,
no records Nischinta RUF. is available.

‘
As per the Working Plan of this Division. 3 nos. of DPF namely Nischinta (Dankari)
having area 5. 10 & 15 Ha. are available in Dankari Mouza and as per the Notification
No. 3094, Dt 07.02.1992 (Annexure-11), the location of the above Vs corresponds to

Dankari FilL

(i) The Tahasildar, Dharmasala informed that no record of Village Forests indicating Plot
No. and Khata No. available in his office and also he has submitted list of land having
Forest Kissam adjoining to Dankari Hill in Dankari mouza.

(ii) Effort was made to trace out the boundary of the above Village Forests by Forest
staffs with staffs of Revenue Department and Mining Department on 17.08.2024 &
23.8.2024 during joim field visit.

(iii} On 29.08.2024 old stafl of Social Forestry (Retired) who raised plantations roughly
identified 2 patches of plantation having arca of 20 Ha. (5 Ha.. 15 Ha. V.F) & 10 Ha.

(Annexure-111 Village Forest Map).

Cont.oersnvesi P12
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In the given situation as identified, the location of propased Dankari BSQ-2 and BSQ-
8/13 s outside the 3 patches Villages Forest. Hence, it is accepted that the proposed land is under
control of Revenue Department. As the land is not Forest area, no objection is hereby granted.

The joint verification photos 3 days is enclosed in Annexure-IV.,
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Tahas (ﬂn  Asst. Conservitor of Forests Asst. Conscervalg¥ol Forests, Deputy Direetor 0f Mines, I/C,
Dharmasala {Enforcement), Cuttack Forest Division Jajpur Circle, Jajpur
Tahasildar Cuttack Forest Division
Dharmasala
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£
Divisional Forgst Officer,
Cuttack Forest Division
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